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the following has been constituted for
this purpose:

1. Shri B.P. Mandal,MP Chairman
2. Shri Dewan Mohan Lal Member
3. Shri R.R. Bhole Member
4. Shri K. Subramaniam Member
5. Shri Dina Bandhu Saha Member

The terms of reference to the Commission
will be:

(1) to determinc the criteria for
dsfining the socially and educationally
backaward classes;

(r1) to recommend steps to be
for the advancement of the socially
and educationally backward classes
of citizens so identified;

(111) to cxamine the desirability
of otherwise of making provision for
the reservation of appointments or posts
in favour of such backward classes of
citizens which are not adequately
represented  in  the services of both the
the Central and State Governments/ Union
Territory Administrations; and

(1v) present a report setting out
the facts as found by them and  making
such recommendations as theyt hink
proper.

The Commission shall present their
Report not Later than gist  December,

1979.

PUBLIC ACCOUNTS COMMITTEE

HUNDRED AND FOURTH REPORT

SHRI P.V. NARASIMHA RAO
(Manamkonda): Sir, I beg to present
the Hundred and fourth Report (Hindi-
and English versions ) of the Public
Accounts Committee on Excess Expen-
diture over Voted Grants and Charged
Appropriations disclosed in the Appro-
priation Accounts (Civil) for the ycar
1976-77 and Action Taken by Govern-
ment on the recommendations of the
Public Accounts Committee contained
in their Thirtyeighth Report on Excesses
over voted Grants and Charged Appro-
priatiens for the year 1975-76.

DECEMBER 20, 1978

PUC-Nomination 2 40
of Member

14.24 hrs.

STATEMENT CORRECTING
ANSWER TO STARRED QUESTION
NO. 248 DATED 6th DECEMBER,
1978 RE PAKISTANI AGENTS
APPREHENDED.

THE MINISTER OF STATE IN THE
MINISTRY OF HNOME AFFAIRS
SSHRI DHANIK LAL MANDAL)
n answer to a supplimentary question
by Shri B.P.Mandal seeking further
information regarding the three appre-
hended Pakistan agents, I has mentioned
that they had come with passports and
that they had been arrested under the
Passport Act and the Foreigners Act.

Detailed information that was subsc-
quently available shows that these per-
sons had entered India in an unauthorised
manner without valid travel documents.
Offences bhave been registerd against
them under Scction 14 of the Foreigners
Act and Scctions 3/12 of the Passport
Act. The cases are under investigation.

The aforcsaid answer may, therefore,
be corrected to read as under:

“The Pakistanis had unauthorisedly
crossed into India and cases against them
under the Passport Act the Foreigners
Act arc under investigation.”

14.28 hrs.
PUBLIC UNDERTAKINGS COM-
MITTEE

RECOMMENDATION TO RAJYA
SABHA TO NOMINATE MEMBER

Mr. DEPUTY-SPEAKER : Now
the motion by Shri Joytirmoy Bosu.
I think he has authorised Shri Lakhan
Lal Kapur.

it srggw w8 wY (qFaT) : IuTey sadea
# g F@ § — ‘T o awr @
fasriom #<t & % Ts7 71 23 qvr Y gwrdy
It gt afafa F o qaow afesr
frew & forr gU &1 93 30 s, 1979 WY
gaTa g1 T &fafq 9 9y safag & 63
ST §WT FT1 UF e amfafese 5 # fadt
Wﬂlﬁ‘(‘(mw ST T WHTT ATH-
fafese et &1 am g qwr Ay ghea w2 1"

Mr. DEPUTY-SPEAKER : The
question is:

“That this Housc do recommend to
Rajya Sabha that Rajya Sabha do agree
tonominatc a Member from Rajya Sabha

.
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to associate with the Committce on Public
Undertakings of this House for the un-
expired portion of the term of the  Com-
mittec ending on the 3oth April, 1979—
vice Shri Deoraj Patildied and do com-
municate to this House the name of the
Member so nominated by Rajya Sabha.”

The motion was adopted.

SHRI ANNASAHEB GOTKHINDE
(Sangli): I am on a point of order.

?MR. DEPUTY - SPEAKER: What is
it

SHRI ANNASAHEB GOTKHINDE:
The motion mentions the name as Shri
Deoraj Patil. Therc was no such Member.
He was Shri Dgerao Patil.

MR. DEPUTY - SPEAKER: It is
a printing mistake. It must be  Shri
Decorao Patil. It will be corrected. Now
the next itcm.

14° 31 hrs.

DEMANDS FOR EXCESS GRANTS
(GENERAL), 1976-77

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SATISH AGRAWAL) : Sir,
on behalf of Shri H. M. Patel T beg to
present a statement showing Demands
for Excess Grants in respect of the Budget
(General) for 1976—77.

MR. DEPUTY - SPEAKER: Now,
Matters under Rule 377.

MATTERS UNDER RULE 377

(i) REPORTED CANCELLATION OF
CERTAIN TRAINS IN OLAVVAKKOT
DIvisIoN OF SOUTHERN RAILWAY
FOR WANT OF COAL.

SHRI A. SUNNA SAHIB  (Palghat):
Sir, T would like to draw the attention
of the hon. Railway Minister to the
matter of urgent public importance.
In the Mathrubhoomi, Malayalam daily
of 13-2-1978, it has been mentioned
that 50 passenger trains and 30 goods
trains have been cancelled for want of
coal in Olavvakkot Division of Southern
Railway, on account of which thousands
of passengers and goods worth several
lakhs of rupees have been put to diffi-
culties and destruction respectively. On
account of paucity of coal, trains from
Cochin to Shoranur, Cochin to Mettu-
palayam are cancelled. I need not say
that this route is the livewire route of
Malabar part of Kerala for trade and
business. I apprehend that trains between
Cannanore to Trivandrun, Ernakulam to
Trichur will also be cancelled. If shortage
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of coal is not remedied immediately, the
entirc economy of Kerala will be in
doldrums. Even as it is, the coal supply
has to come from Bihar coal mines. The
transportation of coal will take at least
15 days before these trains are restored.

I request a statement from the hon.
Minister of Railways assuring immediate
despatch of coal to Southern Railway so
that the misery of passengers can be
al}c}:’iatcd and goodssupply revive forth-
with.

(ii) WORKING oF FERTILIZER PLANNING
AND DEVBLOPMENT LTD., SINDRI.
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